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ORISSA ORDINANCE No. 50F 1970
THE ORISSA CO-OPERATIVE SOCIETIES (SECOND
| AMENDMENT) ORDINANCE, 1970

{ Promulgated by the Govérnor of Orissa on the 2lst August 1970
published in an extraordinary issue of the Orissa Gazette,
dated the 25th August 1970 |

AN
ORDINANCE |
TO AMEND THE ORISSA CO-OPERATIVE SOCIETIES ACT, 1962
WHEREAS the!] Legislature of the'State bf Orissa is not in session;

AND WHEREAS the Governor of Orissa is satisfied that
circumstances exist which render it necessary for him to take immediate
action to amend the Orissa Co-operative Societies 'Act, 1962 in the o a3
manner hereinafter appearing ; - of 1:63.

NOW, THEREFORE, in exercise of the  powers conferred by
clause (1) of Article 213 of the Constitution, the Governor of Orissa is
pleased to make and promulgate the following Ordinance in the
Twenty-first Year of the Republic of India:—

Short title 1. (1) This Ordinance may be called the Orissa Co-operative
g mence- Societies (Second Amendment) Ordinance, 1970.
ment,

(2) It shall come into force atonce.

.:fn::cngm:ga 2.1In section 2 of the Orissa Co-operative Societies Act, 1962 :
Orizea }sct' (hereinafter referred to as the principal Act)— Orissa Act
of 3.
(@) after clause (d) the following new clause shall be inserted,
namely:—

*“(d-1) ‘co-operative year’ means the period commencing on
the first day of July of any year and ending with the
- 30th day of June of the succeeding year and in the
case of any registered society or class of registered
societies, the accounts of which are made up to any
other date with the previous sanction of the Registrar,
the year ending with such date;”

(b) after clause” (f) the following new clause shall be inserted,
namely:—

“(f-]) ‘near relative’ means father, -mother, husband, wife
son, daughter, undivided brother, unmarried sister and
son’s wife;”’;

(¢) in clause (g) after the word and comma ‘Secretary,” the
woids and comma “Assistant Secretary,” shall be inserted;

(d) after clause (m) the following new clause shall be inserted,
namely :—

“(m-1) ‘standard acre’ shail have the same meaning as

| ?;sf)igl}’ed to it under the Orissa Land Reforms Act, Orifa Ad:
Y. ‘ *
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3. In section 16 of the principal Act— Com

(a) for sub-section (3) the following sub-se within siX
subs‘_tlltuted, namely:— '

“(3) Notwithstanding anything contained in e substi-
sub-sections— _

(@) no individual shall be eligible to te a member oly, 10
Society or a Central Co-operative Bank ; and wmittee

(b) no individual shall be eligible to be a member of an)
if he or any of his near relatives having common €cs,n
interest with him carries on any business similar to ¢l .
carried on by the.-sdciety.”;

() in sub-section (4) for the words, figure and bra
“the provisions of sub-section (3)”” the words, figure, let
and brakets “the provisions of claice (a) of sub-section (3)
shall be substituted;

(c) aftet sub-section (4) the following new sub-section and
explanation shall be inserted, namely:—

<y

- . *(5) Any individual, who was continuing as a member of any
society immediately prior to the date of coming into force of the
Orissa Co-opérative Societies (Second Amendment) Ordinance, 1970
and who is not otherwise eligible to be a member of such society in
accordance with the provisions of clause (b) of sub-section (3). shall
have to resign his membership within three months from such date,

failing which be shall be deemed to have ceased from being a member

Amendment

and upon such resignation or cesser the society shall, subject to the
provisions of sub-section (4) of section 23, refund his contribution to
the share capital of the society. o :

Explanation—For the pﬁrposes of sub-section (3)—

(@) the business of money-lending shall be deemed to be similar
to the business carried on by a Primary Agricultural Credit
Society, Co-operative Bank or a Land Development Bank

(b) the business carried on by a trader shall be deemed to be

similar to the business carried on by a marketing co-

operative society

(c) the business carried on by a contractor shall be deemed to
be similar to the business carried on by a labour contract
co-operative society or a forest marketing co-operative
society; and :

(d) a near relative of an individual shall, unless the contrary is

proved, be deemed to have common economic interest with.

such individual.”

4. In section 23 of the principal Act for sub-section (4) the

ef section 23; £ 110 wing sub-section shall be substituted, namely:—

Orissa Act
2 o' 19630

“(4) Notwithstanding anything contained in the preceding
sub-section where a person ceases to be a member of any
society by reason of resignation of expulsicn or by the
reason of incurring any. disqualification provided under

s

¢
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Rules or uuder the bye-laws of the society,
1dretlre: tht?1 shares of or the interest in the
1e by such person on payment of the face
THE ORhare or interest.”

i Promu»l,rﬁon 28 of the principal Act—

P ul,’or sub-section (2) the following sub-sections shall be
sabstituted, namely:—

) The Committee of a society which is assisted by the State
ament or Central Government in any of the forms specified
o-section (1) of section 31 shall consist of not less than five
not more than eleven members: -

Provided that—

(@) the aforesaid maximum limit in the cases of a Central
Society and an apex society shall be fifteen and
twenty-one, respectively; :

(b)in the case of a Regional Co-operative Marketing
Society the Committee shall not include more than three
members representing the individual members of the
society to be chosen from among members who have
- marketed their produces through the society in the
prescribed manner during the preceding two
co-operative years and the remaining members
of the Committee shall be representatives of the
societies which are members of the said Marketing
Society; and

{c) in the case of Primary Agricultural Credit Co-operative
Societies and Service Co-operative Societies at least one
third of the members of the Committee shall be persons
owning not more than three standard acres of land
or persons who are landless cultivators.

(2-a) If the bye-laws of a society which were in force immediately
prior to the date of coming into force of the Orissa
Co-operative  Societies (Second Amendment) Ordinance, 1970,
are inconsistent with the provisions contained in sub-
section (2), the society shall, within three months from
the said date, amend the bye-laws so as to bring them in
conformity with the said sub-section failing which the
Registrar shall make the necessary amendment and register
the same in the manner provided in sub-section (6) of

section 12.

(2-b) Upon an amendment being made under sub-section (2-a)
the  society shall wherever  necessary, reconstitute the
Committee within one month from the date of enforcement
of the amendment in accordance wih the bye-laws as so
amended failing which the Registrar shall remove the
Committee and thereupon the  provisions contained n
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